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tension Training Programme has 
eommenced functioning; 
(b) it 10, the broad feature. nf the 
plan . formulated to co-ordinate "'. 
nriOUl training pro,rammell of the 
State Government; 

(e) whether It has created any 
.... tral pool of technical perlOnnel to 
_ilt the States m planning, organia-
tn, and expeditin, intenllve allrlcul-
taral areas; 

(d) it lID, where and m ~ 
Staw; and 

(e) the manner In which thil com-
mittee has improved the quality of 
traininC 10 as to be of practical value 
to the averace farmer? 

TIle Depaty JlliDlRer In the MiDB-
Cry of FOOd aDd AcrIculture <SbrI 
811almawu JI[ban): <a) Yes. 

(b) Following plan has been work-
ed out by the National Committee 
for coordinating the various training 
programmes: 

(i) Setting up State and Diotrict 
level Extenaion Training 
Committees. 

(Ii) Organifttion of National 
Training Conference and 
Workshop, for the training of 
State/District level Spedali,t. 
and Adminiotratora of Inten-
sive Agricultural Are ... 

(iii) Working out a phaaed train-
Ing prorramme for each of 
the Intensive Agricultural 
Area Districts and Shit ... a 
whole and participating in 
these training programmes 
through specialists. 

(iv) Reviewing the 'Packagea of 
Practices' tor various crops 
for dift'erent arcas. 

(v) Supplying training and teach-
ing aids tor conducting w-
rious training courses at diffe-
rent levels both for extenllon 
workers and farmers. 

(e) and (d), It has not created any 
Central pool of technical personnel to 

asaJ'the States in pIannln" organil-
ing and expediting the Intenalve Agri-
cultural Areas. However, It has Liai-
aon Team. for each of the States and 
aeveral sub-Committees and Sub-
Group. to deal with the 'Package of 
Practices' of various crop&. 

(e) The whole emphas.s on training 
hal been changed from theoretical to 
practical orientation. By improvln, 
the training of the Extp.nslon Work,"", 
through national training programmes, 
and by participating in the Diltrlet 
and Block level training programmes, 
the quality of training has been im-
proved. This has resulted in the im-
provement of the farmera' training 
where practical outlook iI followed 
in arranging demonstration! and r l ~ 

ine courses. 

Law GnuIaate. 

811. Sbrl S. M. Banerjee: Will the 
Minister of Law be pleased to .tate: 

(a) whether the La .. Graduate. In 
U.P. and Delhi have protel'ted a,ainal 
the enforcement of the Advocates Act, 
liNn under which they are to tan 
examination before they are elilible 
to practise as advocate. In the High 
Courts; and 

(b) If 10, the ruction of Gavem-
ment thereto? 

TIle Depat, M1abter ... the MI ....... 
u.,. of Law (Sbrl Jagana.tha Kao): 
(a) No, Sir. Some representationo 
have, however, been received toot law 
graduates who have paued their ex-
amination in 1965 should be exempt-
ed from undergoing any training and 
passing any examination prescribed 
by State Bar Councils. 

(b) The matter is under conolde",-
tion of the Government in s l ~ 

tlon with the Bar Council of India. 

Food Situtioa In V.P. 

.,1. Sbrl 8. M. Banerjee; Will the 
Minister of Food .... ArrJealtare be 
pleased to state: 

ra) whether it is a fact that be en. 
eus.aed the food 8itll2tion in U.P. with 
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the Government of Uttar Pradesh In 
Lucknow in Odober, 1965: and 

(b) If so, the out-come thereof? 

The Deputy Mlnl.ster In tbe Mlnill· 
try of FOOd and Arrlculture (Sbn 
D. R. Cbavan): (a) Yes, Sir. 

(b) Agreement has been reached 
.regarding future food policy and· to 
·Jntroduce statutory nttioning In . the 
bnportant town, beginning with 
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Replacement of Dakotu 

S80. Sbrl p. C. Borooab: Will the 
Minisler of Civil Aviation be pleased 
to' refer to the reply given to Starred 
Question No. 623 on 14th September 
1965 and state: 

(a) the reasons for not replacin, 
-Ule Dakota aircraft in service with 
the lAC for years atter the neceSilty 
for replaCing them was accepted by 
the Corporatlon; 
.. 

(b) the steps taken and beinl! taken 
to replace the same with suitable all" 
craft; and 

(c) when It will be p .... ible for the 
Corporation to replace tlie Dakotas? 

The Minister of Tra:nsport (SbrI 
Raj Babadnr): (a) The need for re-
placing Dakotas was accepted by th. 
Corporation seventl year. back. Th • 
re-placement has been slow due to for 
eign exchange difficulties. . . 

(b) and (c), The Corporation hu 
placed order. for the purchase of 
AVRO 748 Series II aircraft for the 
replacement of Dakotas. According to 
the present schedule the replacemen' 
is expected to lie completed in 1988 • 

Uneieared r~  at 88mbay Port 

181. 8bn P. B. CbaI<ra .... rU: 
Shrl P. C. Borooab: 
. SbrI S. C. Samanta: 
SbrI M. L. Dwivedl: 
Sbrl 8ubodh Hansda: 

Will the Minister of Tr'auport be 
pleased' to state: 

(a) whether it is a fact th.t the 
uncleared cargo has"bee"ri 'continuing to 
lie at the Bombay Port as far back u 
aeven years back: 

(b) the particulars and value of the 
careo lying at that Port lor more than 
a year; 

(c) whether the uncleared cargo hal 
also been lying at other Ports for lonl 
years; 

(d) if so. how much of it is lying 
at' each Port tor over a year; and 
(e) the steps proposed to be taken 

to clear the cargo from the Ports with 
immediate despatehT 

The Minister of r ~ r  (Shri Raj 
Babadur): (a) to (e). Some confiscat· 
ed cargoes which had arrived in 1958, 
consisting of 7 diesel -tractorL" and 778 
crates of eJectric insulators. have been 
lying at BomlYJY Port uncleared. The 
Customs authorities, who are concern-
ed wi th the clearance of contisca ted 




